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Shri DireD Duu: May I mow 
whether any Government, partfcularly 
the Government of Tripura, has failed 
to introduce any scheme for the rehabilita-
tion of ex-servicemen? Will Govern-
ment enquire about this? . , 

Sardar MaJithia: Government will 
make enquiries. 

Report of the Comm;_;OIler 
for Scheduled Castes 

*KIJ'7I. Shri Baraum: Will the Minis-
ter of Home AfFairs be pleased to.-
the stePs if any, taken for suggesting 
discusaion of the Report of the Cqm-
missioner for Scheduled Castes and 
Tn"bes in State Legislatures as amtained 
in para 7 at page 2 of the Report (Part I) 
for the year I9SS? 

The MiIdRer ill tile MiIliatry of 
Home AfFairs (Shri Datar) 
The Govemmcnt of India made a 
mgestion to this e1Icct to the State 
Govcnunents as long back as November, 
19S5. The requisite number of copies 
of the report of the Commissioner arc 
alIo being supplied to the States for 
c:ircu1ation 8IIlODgst members of the 
State I..egisIatures. 

Shri Baraum: In reply the bon. 
Minister says that the suggestion was 
made to State Governments as long 
bact as November, J9SS. May I 
know the reactions of the State Gove'n-
menta r 
Shri Datar: It is rather too early 

to espcc:t reactions, because the report 
for J9SS was submitted to the ~  
lOIDetime in February or March this 
year and copies must have been received 
by them thereafter. On account of 
.-....organisation, ;t i. not clear whether 
they have taken any action till now. 

Shri Baraum: The last line 
of paragraph 7 says: 

"It (suclt a dipssion in the State 
Legislature) will also be an 
incentive for the State Govern-
ments to furnish as much 
material as they· can for my 
Reports in order to indicate 
aU the steps taken by them 
for the ame1ioration of the 
conditions of the BackwImI 
Classes/Tribes" . 

In view of the fact that the Centre 
J. colltribating 80 much I1IOIIey to the 
State Governmenta for this prupose, 
DIllY I know what steps Goverament 
bave taken to ... that the various State 

Governments furnish reports about 
their working to the Special OfIicer? 

Shri Datar: The Central G0vern-
ment have requested the State Govern-
ments a number of times to give aU 
the help to the Commissioner for 
Scheduled Castes and Scheduled Tribes. 
We have also requCSfed them to send 
us prol!J'CSS reports from time to time. 

Shri Baraum: Now the Central 
Government have set up advisory 
bodies both for the Scheduled Castes 
IIId Scheduled Tn"bes. Will the G0vern-
ment take any steps to see that similar 
bodies arc set up in the States ? 

Shri· Datar: Government wiD 
amsider this matter. 

Oveneas SchoJaraldps Scheme 

*K079- Shri Dabbi: Will the 
Mmisrer of ·Bdacatioll be pleased to 
refer to the reply given to Starred 
Queation No. 8S4 on the 8th August, 
19S6 and state: 

(a) whether Government have now 
ftnalised the fully-paid Overseas Scho-
Isrships Scheme; and 

(b) if so, the details thereof? 

The Deputy MiIlhter of Educadoa 
(Dr. M. M.. Daa)1 (a) Yes, Sir. 

(b) A statement is· laid on the Table 
of the HoulC. [See Appendix IV, 
annexure No. 38]. 

Shri Dabhi: In the statement it 
is said: 

"These scholarships carry with 
them no guarantee of subse-
quent employment of scholars 
on return to India after compte--
tion of their studies abroad. 
The selected scholars are, 
howerver, required to settle in 
India at least for S years foUowing 
the completion of their studiesl 
training abroad." 

If they arc not employed in In4ia 
and if they arc atiU reqUired to study 
there, what will they do? 

Mr. Speaker: They are not em-
ployed by the Government in India. 

Dr. M. M. Da: I The ides is that 
they may get employment elsewhere, 
80 that the anmuy may not be depriftd 
of their services. 

Shri Dablli: May I know wbea 
IIId how the scholsrs will be selected? 
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Dr. M. M. Du: The scholan will 
be adected by the Union Public Service 
Commission. The Commission is ex-
pected to interview the candidates 
during the last week of this month. 

Sbri T. S. A. Cbetdar: Our past 
aperience has been that the scholars 
who have received training in foreign 
countries have not been utilised properly 
in this country. May I know what 
steps Government have taken to see 
that these people are being utilised after 
their very useful training in foreigq 
countries? 

Dr. M. M. Du: I;"" not p",pared 
to accept the first part of what the hon. 
Member said. 

Mr. Speaker: Does the hon. 
Minister mean that all persons who have 
returned from foreign countries have 
been given employment? 

Dr. M.  M. Du: Most of them 
have been employed. It may not be 
under the Government. They have 
got jobs under other private concerns, 
institutions etc. 

<'Oulooker" 

"lob. Sbri Sadhan Gupta: Will 
the Minister of Fbumce be pleased to 
state: 

<a) whether it is a fact that the 
Journal "Onlooker", Published in 
Bombav, issues an insurance policy 
for Ri. 12,500 to every subscriber to, 
the Journal who pays the annual sub-
scription of 24 years; and 

(b) if so, where policies are insu-
red? 

The MbUster of Revenue uu:l 
Civil nodlturc (Sbri M. C. Shah): 
(a) A  . to information filed 
with the epartment of Insurance, 
an insurance policy for Rs. 5,000/-
is arnnged for by the Journal "0nI0aker" 
to every one of its subscribers paying 
at least one year's subscription. Govern-
ment however has 110 officiaI information 
available iDcreasiDc the amount to 
Rs. 12,500/-. 

(b) The P<>W:iea are issued by the 
Aloo Insurance Company Ltd. 80m-
~. 

Sbri Sadbaa Gupta: May I know 
whether the Government is aware that 
the 0rU00J.r regularly advertises in 
Radio Ceylon to the elfect that ~ 
'subscriber who pays the annuaI sub-
acn'btion of Ra. 24/- will set a free 
insurance policy for Rs. 12,500 ? 

Sbri M. C. Shah: W. have no 
information. 

Sbri Sadhan Gupta: May I 
know how these policies are insured 
with a private insurance company, when 
life insurance business have been taken 
over by the Corporation? 

Sbri M. C. Shah: It is not life 
insurance policy; it is general insurance 
policy. 
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May I also read the Engtish answer ? 
Mr. Speaker: Yea. 

Dr. M. M. Daa: (a) Yes, Sir. 

(b) The recommendations of the 
Es;pert Committee b..-e been aocepted 
by the Govenament of India IUld a ~ 
of the proceedinp has already been 
futnished to _ ~ Departtnent of Parlia-
mentary A1fairs on 29th Novanber 
1956, to be placed on the Table of ~ 
House in compliance with the assurance 
given in reply lo part (b) of the SIUNd 
Question No. 588, dated the 3IIt 
AUIW't, 1956. 




